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IHOTHE CENTRAL ADMINT ETRATIVE TRIBUNAL
PRINCIPAL SENCH, Niw DEREMT
& oW

Qs 257498 ‘ o 15,09, 1997

Shri Britesh Kumsr & Ay ) Yo a1

Union of India & Ora. o« Benmoncents

CORMM «

Mot hile Shril Jg.p. Sharma, Mombxer (1)

>,

o the Apol ioant . cea8he LK. Attrey ., Counsel
TR CRTES ceuBhe JUCG Madern with
ShoP. P, Khwrana . Counsed

OF the e

1. whether Revorters of loeal 8%
be allowed o ses the Judesesned?

5 ey i

L

Forred to the Perorter or Tt ?

2o To bwe v

JUDGEMERT  {ORAL)
(DELIVERED 8Y HORIBLE SHMRT J.p. SHARMA . MEMBER (I3}

Shri Brivesh Kumsr, aoolicest Mool e tha - son of ‘
HOLZ,  who retired cm\;‘\r: L1199 as  viee-Principsl
Frow the  Dlrectorste of E}Idl.](‘f:‘_éét’tiO‘l") o Delbhi Administration,
Delhi.  Applicant  Mo.l wes enoloved s gines January,
1990 in the Mirdstry  of I.’R-Z-‘)'.‘{ G and now stands m’t;jrx;\'t:.ax:? )
U..Co spplicant Mool is  also  enkitd ;d t::\-::\ veaneral ool
seecainodation, k’.’if..’i'tﬂ. suvarding Lo the category f.:'ﬁfi @dioibility
o type below  accommodation.  The rebl ree Tather by virtue of
his of ficek wes oxoving 8 Typa-T11  accominodation, T
SOV of the father were governed by Delhi  Administratios
while the  services of applicent Mo, 1. are goverred by Central
Govarnmant,, Ministry of Defencs. _(m retivemant of the Fsther, )
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A

appd icsrt, was 1 Vi with hiw Tather, anp) ANt bo, Y

applicant. Mo, apulied for a1 otment.regulari sation  of e

aooommodation,  which  wag I eexapation of hig Fathisr. Thep
§

e his

appolntment in the Cantral Governmert as L. Ha has not boon
drawing any HIRA L which m nommally admissibile to thoe 0, who do

ot et Ay acoommod Tation From the Central Gove TR .

o that he should be

totted the el taible type of cguarter. Mo has

rayed that  the order dt. 11 S 198T be cuashad and di ezt ion

1

e

pondent. Mo.Z to allot the  aeoomeodation  to

Motioes  were s aU(‘d o the | respondents arter the

filing of  the apolication i Jamsary . 19910 The  amplication
. - \ . I . W e - 3 :

wers admitted by the order  do. 29.1.19%1 and  an Tk rim

\

Airvection was issued to the r

COncer s not. o gl GrOsHess  the

ATl ot arter HolB 67687 Lodnd Colany subyhaest. To the

2 That,  interun  orde

Tiability to pavy  Licence fow | @

coebimees till today. Hewaovor, during the ooorse  of  the

argumant s, the J‘r’:nrm“d counsel For the soplicant stared  that

e said cnﬁmwz % DEve SInee b vacEtad on /f“."j. L1991, e,

after the passing of the Interim order.

T has sy addourted since Janvary. 19001 at

The  mat

s for five  to six times, asking the respondents to Flle
!
the replyv, ol the reply  has #nobt ovsw, Today  also,. the

red coursel  for the resmondents praved for further fime,




Z'm_'vt:‘ Ar the of reumstances of the osse, there 18 no memt in the

recquest becsuse  the matter stands adnid

23 mrvd the applicants
: 'i'}éﬁtj&i‘@ @lnn VE;%.'.‘.E}‘E:{:EE{& he premises allotied in Favour of appllicant
Mol 7 dnmtesd  of the interim order in thelr 'f-a"."én ; There 1is
uragerey For  the disposal  of tm\ aoplication on this | ANt

also, The gract of further time,. therefore. shall not bz A1

* e drterest of astioe.

T have heard the learmed counsel Tor both the parties.
i oot A losnt HOL YL WA an . Bmnioves of el
adwmimistration  end anplicant Mool s the wmploves of Central

Govermment . The  relevant  ciroular bas been issued by the

DI rectarate of  EBstates  that in the case of an  enployee

Pelhi Administretion serving 8% & teacher, 3T the wa yd s

Wral Goverrment end 13 entitled o ceraral

uncar

ol

ey d oy
a pool accommodation,  thaen the said oparter will be remularised

di Faveur of  such werd of the retires providad other

. 4 oonditions arve Tolfilled also as an aligibility of the tvpe of

) ot Inothe probsnt

tha quartsr  is | e CHEBE m 1 the

conditions  are Tulfilled hocause of the eligibility of the

type of gquarter.  That now has no Fforce bs the said Type-I1l

guarter as  slooe, ?m*:z@n vacated by the applicants  themselves.
.

T oFind that  therve 1% ndy hordle For the respondents to slloh

it on out of

the elicibls  Lyo

o of aroommoation O the Al

LU DERILG. The dmoucgred order (Anrexore AL Yy redecting the



claim of  the apnlicabt No.l, Bridesh Kumer on the gronand that
his father was working in the school of Delhi Admirdstration
and an wach  ward of retiree is nob el igible Folr ol lotmet of

general pool  acoommnation. I Tind that there is wothing o

recard to show that the soolicont is not ol For sueh &

allotment.,

I wiew ofF the above ™

5 oamd L reumstances : the
\

T ) ] i3 \ 3 3 e} Ery (I T Pat b T JETN R
application is disposed of in the manner that Lhe revsmorecart s

shall allot eligibde tvre of scocommodstion on out of  tumn

baaie on ‘t..h@:_ et s:r;r:“x.mr-r‘x.?:.y o applicant Ho. 1. Bridesh  Kumar
within a period of three morths From the date of receint of 8
copy of this order. In the obroomstanoes, the 'gcmsar‘t.i@z:a shali
ey thelr own oosts A copy of the order be sent throuagh i"he‘\

coUnsal .
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